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Order dated 20.2.2004 

None appeared for the applicant nor 

the applicant  did appear in person when called 

There has also been no request made on behalf 

of the applicant seekinçj an adjournment. 

However, Shri O.N.Ghosh, learned counsel for 

the Respondents was present and with his 

aid and assistance, I have perused the 

records placed before me and also Iard him. 

This 0 A. has been filed by the 

applicant as a 2nd round of litigation on 

the self-same issue, i.e., granting him 

appointment on compassionate grounds. The 

learned counsel for the Respondents, by 

drawing my notice to Annexure-R/6 to the 

counter pointed out that the Respondents 

have since reviewed the application for 

compassionate appointment of Shri aidubhusan 

Mohopatra and the competent authority has 

been pleased to allow the applicabton and 

has directed the authority to call the 

applicant for a screening test. In this 

view of the matter, especially when the 

Respondents have favourably considered the 

application of the applicant for compassionate 
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appointment and have called the applicant 

for a screening test prior to his appointment 

under the Respondents..iepartment, I am of 

the opinion that there remains nothing more 

to e adjudicated in this Q.A. any further. 

For the reasons discussed above 

the O.A. is disposed of for having becrR 

infructuous. 
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Inform tue parties. 
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